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and the follow-up witn tlte States of 
various mattera JIl which '~e State Govern-
ments are required to take action. Possibi-
lities of salaried' employment as we)] as 
avenues of self.employment wi1( be 
pursued. 

COmpaSI!ODate employmeDt to wards 
or deceased family 

2852. SHRI HAFIZ MOHO. SID-
DIQ: Will the PRIME MINlSTER be 
pleased to state : 

(a) ~hether Government had devised 
a scheme under which each family of a 
Central Government employees which lost 
its bread earner was to be offered compas-
.io .. ae employment; 

(b) if so, w))ether there is any propo-
sal to make it obligatory to provide com-
passionate employment to the wards of 
tbe family which then becomes completely 
dependent OD them; . 

. (c) jf not, how Government propose 
to heJp the bereaved family; 

(d) whether any instructions have 
been issued to the effect that \\I ithm so 
much time all tbe dues of the deceased 
employee are to be disbursed/settted to 
ensure tbat the bereaved famdy is not put 
to any inconvenience or harassment; and 

(0) if so, the details thereof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVIANCES AND P£NSIONS (SHR( 
BIR.EN SINGH ENGTI): (a) Government 
of lodi. already has a scbeme to provjde 
eqtplormJ'nt in alGroup C or Group D post 
to a so.,4auabt«/near relative of a Govt. 
lCI'VaJlt who die. in barness, laaving his 
lanail)' jp jmmediate need of assistance, in 
the eveDt of there being no other earning 
.... ber ill the family. 

,. 
-(b) aDd (c) Efforts are iovariably 

made by the Department wbere tbe decea-
led ~. servant worked, to appoint ono 
(.act' onl)' one)· of tbe mctnbers of the _ii, who has the requisite quahficatio.Ds 

ror the post, if the case is considered fit 
for extension of tbis benefit as per tbe ins-
tructions referred to above. There is DO 
proposa] to provide compassionate appoin-
tment to more than one member of such 
family Dor the Deed for makio, of a com-
passionate appointment obligatory has 
been relt. 

, (d) and (e) Instructions were issued on 
15.2 1979 simplifying the procedure for 
authorisation of family pension and death 
cum-retirement gratuity. In order to avoid 
delay in payment of retirement benefits . ' lncluding G. P. Fund, furtber instructions 
have been issued on 30.9.1982 providinB 
for a reporting system to keep a close 
watch on the disposal of such cases and 
take such a remedial action as necessary 
to ensure expeditious disposal of various 
pension claims. However where there is 
any admmistrative delay jn the payment 
of G P.P. accumu)ations, interest is 
admissible upto the month preceding tbe 
month in which it is paid. In the case of 
Death-cum-retirement Gratuity if the pay-
ment is Dot made within three months after 
date of retirement/death for administra-
tive delays. interest IS admissible on the 
amount due. 

Radfoactlve ran oats io Air India 
flights 

2853 SURI MOHD. MAHFOOZ ALI 
KHAN: Will the PRIME MINISTER 
be pleased to state : 

<a> whether traces of radioactive ran 
outs from the CbernobyJ (USSR) accident 
were detected in Air India flights comin, 
from tbe Soviet UDion; and 

(b) if so, the details tbereof atatin, 
the measures taken by Government In abe 
matter? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF SCIENCB AND TECH-. 
NOLOGY AND IN THB DBPART. 
MENTS OF OCEAN DBVELOPMENT. 
ATOMI~ ENERGY, ELECfRONICS 
AND SPACE (SHRI SHIVRAl V. 
PATIL): <a> Yel, Sir. 
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("') Radioactive rail out (rom Cher-
noby. Power Plaot accident was detected 
first in a fU;bt coming from MOlcow OD 
May 2, 1986 and thereafter it was detected 
OD tbe New York.Bombay and Tokyo-
Bombay flights as well. The level of 
radioactivity was too small to warrant any 
special measures. 

[TrtlllliGlion] 

Re"iew of impJemeDtatioD of 20-Point 
Programme 

2854. SHRI K. N. PRADHAN : Will 
the Minister of PROGR.AMME IMPLE-
MENTATION be pleased to state: 

(a) whether a re\iew of the impl~­
mentation of the 20-Point Programme. In 
different States ha4J been m'lde durmg 
1985-86; and 

(b) if so, the names of the States 
whose performance was found sati~factory 
and tbe names of the States whIch ha\e 
implemented the programm.: in a better 
way as compared to 1984-85 ? 

THE MINISTER OF PROGRAMJ\.IE 
IMPLEMENTATION (SHRI A. B A. 
GHANI KHAN CHOUDHURY): (a) 
Yes, Sir. 

(b) -Tbe names of Ihe States whose 
overall performancc was found above 
90% taraet achievement in 1985.86 are 
Punjab, Rajasthan, Uttar Pradesh. Tamil 
Nadu, Gujarat, Haryana, Maharasbtra, 
Himacbal Pradesh, and Sikkim. The 
States wbose performance was better in 
1985-86 as compared to 19S4·85 are 
PUDjab, Uttar Pradesb, .Rajastban, Har-
yana, Sikkim. Tripura, Karnataka. 
Madhya Pradesh, Meghalaya, West Bengal 
and Napland. -

{E",II,"J 

Elt.b.I'-eDt of Tltsaiam '.('tory 

28.55. SBRI N. DENNIS: Will the 
Minis.ter of DEFENCE be pleased to 
atale : 

<a) whether Government propose to 

establish Titllnium factory at Manavalaku-
richy of Kanya Kumari district, Tamil 
Nadu; 

(h) If so tbe details thereof; and 

(c) If not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEA· 
RCH AND DEVELOPMENT (SHRI 
ARUN SINGH: (a) to (c) TechnololY 
for Jarge scare production of titanium 
meta 1 has been established by 
DRDO. The technology demonstration 
plant has a capacJty of 100 tons 
per annum. SettIng up of production 
industry based on this technology is 
currently bemg explored by DRDO. No. 
decision about a sUitable site or an appro-
priate agency has been taken. 

Allocalio D of rice aDd wbeat to 
I\fadbya Pradesh 

2856. KUMARI PUSHPA DEVI: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES. be pleased to state: 

(a) the total quantum of rice and 
wheat provided from tbe central pool to 
the State of Madhycl Pradesh for distn bu-
tion under pubJic distribution system 
through fair pnce shops in that State in 
1985-86; 

(b) the demand of such essential 
items made for Government of Madbya 
Pradesh in that year; 

(c) whether it is a fact tba~ tbe rice 
and wheat supplied to that State is much 
less than (he actual requirement of tho 
State; and 

(d) if so, the efforts made by his 
Ministry to increase the allocation of these 
items to Madbya Pradesh in 1986-87 ., 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THB MINIS. 
TRY OF FOOD AND CIVIL SUPPUES 
(SHRI A. K. PANJA): (a) to (c) The 
demand, allotment and off take of ric, 




